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Record of Proceedings

The matter was heard through a virtual hearing.

2. At the outset, the learned counsels for the Petitioner submitted that the present
matter is being reconsidered on the limited issue of time over-run of 383 days,
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pursuant to the Appellate Tribunal for Electricity’s (APTEL’s) judgment dated
27.10.2022 in Appeal No. 359 of 2019.

3. The learned counsels for BSES Rajdhani Power Limited (BRPL) and Tamil
Nadu Power Distribution Corporation Limited (TNPDCL) sought some time to file their
respective written submissions.

4. After the hearing, the Commission directed the Respondents, including BRPL
and TNPDCL, to file their written submissions, if any, within ten days, with an advance
copy to the Petitioner, who may file its counter written submissions, if any, within seven
days thereafter.

5. The Petition will be listed for hearing on 23.7.2026.

By order of the Commission

sd/-

(T. D. Pant)
Joint Chief (Law)
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